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with an explanatory note. [Placed
in Library. See No. LT-6021/66].

NoriFicATION UNpDER COMPANIES ACT

The Ministar of Law (Shrl G. 8.
Pathak): 1 bheg to lay on the Table
a copy of the Companies (Central
Guvernmant's) Gencral Rules and
Forms (Second Amendment) Rules,
1966, published in Notification Mo.
GSR 421 in Gazette of India dated
the 18th March, 1968, under sub-sec-
tion (3) of section 642 of the Com-
panies Act, 1956, [Placed in Library,
See No. LT-0022/66].

Report (PArTs I anp 1I) oF THE Com-
MISSIONER FOR SCHEDULED CASTES AND
Scurpuren Trises

The Deputy Minister in the Depart-
ment of Social Welfare (Bhrimati
Chamdrasekhar): T beg to lay on the
Table a copy of the Heport (Parts I
and II) of the Commissioner tor
Scheduleq Castes and Scheduled
Tribes for the year 1963-64 under arti-
cle 338 (2) of the Constitution.
|Placed in Library. See No. LT-
6023/66].

KrraLa PancHavaTs (PromoTion or
Co-oPERATIVE FarmMinG) RuLEs

The Deputy Minister Ip the Minis-
try of Food, Agriculture, Communily
Development and Co-operation (Shri
Shinde): 1 beg to lay on the Table
a copy of the Kerala Panchayats (FPro-
motion of Co-operative Farming)
Rules, 1966, published in Notification
SRO No. 24/66 in Keraly Gazette
dateg the 1st February, 1986 under
sub-section (3} of scctiorn 130 of the
Kerala Panchayats Act, 1960, recod
with clause (¢) (iv) of the Proclama-
tion dated the 24th March, 1985 issued
by the Vice-President. discharging tne
functions of the Presiden:, in relation
to the State of Keraln [Placed in Lih=-
rary. See No. LT-6024/G8].
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12,43} hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following messages received from the
Secretary of Rajya Sabha:

(1) ‘In accordance with the provi-
swons of rule 111 of the Rules
of procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclcse a
copy of the Delhi Shops and
Establishments (Amendmeil)
Bill, 1966, which has been
passed oy the Rajya Sabha at
its sitting held on the 5th
April, 1966.

(ii) 'I am directed to inform the
Loo Sabha that the Rajya
Sabha, at its sitling heid on
Thursday, the Tth April, 186G,
passed the following mution®

Motion

“That this House concurs in the
recommendation of the Lok
Sabha that the Rajya Sabha
do appoint six members to the
Joint  Committee of the
Houses on the Patents Hill
1965, in the vacancies caused
by the retirement of Shri
Arjun Arora, Shri T, Chen-
galvaroyan, Shri R. S. Doogar,
Shri Shyam Nandan Mishra,
Shri M. R, Shervani and
Shri Rajendra Pratap Sinha
from the membership of the
Rajya Sabha on the 2nd April,
1966 and resolve that the fol-
lowing members of the Hajya
Subha be appointed to the
said Joint Committee, namely:

1. Shri Arjun Arora,

? Shri T. Chengalvaro-
yan.

3. Sari R S. Doogar.

4. Shri  Shyam Nandan
Mishra,

5. Shri M. R. Shervani.

6. Shri Rajendra Pratap
Sinha.""



